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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 581/2022 

In the matter of: 

Vikas Kumar        ….…….Applicant 

Versus 

State of Haryana & Ors.      .…….Respondent 

REPORT OF SUSHIL SARWAN, IAS, DEPUTY COMMISSIONER, SONIPAT 

IN COMPLIANCE OF HON’BLE NGT ORDER DATED 18.08.2025 AND 

ORDER DATED 07.10.2025  

 

Most Respectfully Showeth: 

1.0 Background:- 

The matter was earlier listed for hearing on dated 18.08.2025 and again listed 

on dated 07.10.2025, wherein the Hon’ble Tribunal passed the following order:- 

“Thereafter vide order dated 10.01.2025 the District Magistrate, Sonipat was 

directed to look into the causes for such loss apart from the meandering nature of 

the river Yamuna and also take requisite measures for restoration and 

compensation in accordance with law as the case may be and file his report in 

this regard. 

Surprisingly, the Deputy Commissioner Sonipat has merely mentioned the 

particulars of the land and has not mentioned names of the owners and despite 

repeated orders by this Tribunal has not looked into the grievance raised by the 

applicant that the land of the applicant and other land owners was eroded/affected 

by the alluvial action of Yamuna River due to construction of temporary bridge by 

the respondent no.5.” 

 

In compliance of the order dated 18.08.02025 the reply was submitted by 

answering Respondent on dated 06.10.2025 and same was taken on record 

during the hearing of the case on dated 07.10.2025. But the Hon'ble Tribunal was 

not satisfied with the reply and directed to the respondent to file a detailed reply 

before next date of hearing specifically on the following points:- 

a) With the conclusion that whether the erosion of land occurred due to 

the natural flow of water or due to the construction of temporary 

bridge.  

b) To clarify whether the only land in dispute i.e. 29 Kanal 4 Marla was 

eroded or any other land also eroded/effected due to flow of Yamuna 
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River or the construction of temporary bridge along with the details of 

land owners of such affected land.  

 

For the sake of Brevity of facts, it is pertinent to reproduce here only the 

relevant portion of two reports filed earlier by joint committees constituted under 

the direction of this Hon’ble Tribunal and accordingly reports were submitted by 

joint committee on dated 19.11.2022 and dated 02.08.2024.  

The report dated 19.11.2022 was having following observations:-   

a) During the site inspection, mining activities were not in operation due to 

excess flow in river Yamuna. 

b) The erosion of the field area has occurred due to meandering nature of 

river Yamuna. 

And, the report dated 02.08.2024 was having following observation:- 

a) The said effected land was eroded/affected by the alluvial action of 

Yamuna River due to heavy/surplus water flow during the monsoon 

season of year 2022-23. 

 

2.0  Present Status Report in compliance of directions passed by Hon’ble NGT  
vide its order dated 18.08.2025 and order dated 07.10.2025:- 

 

As per the directions of Hon’ble Tribunal, a committee was constituted by 

the answering respondent comprising of following officers to look into the above 

mentioned directions and to submit the detailed reply. The said committee 

comprised of following officers:-  
 

i. Executive Engineer, Irrigation Department, Sonipat 

ii. Deputy Director, Agriculture Department, Sonipat 

iii. Mining Officer Sonipat. 

iv. RO, HSPCB, Sonipat. 

The committee has visited the site in question on dated 10/10/2025 and 

all the relevant record was also pursued w.r.t to the current site situations in 

presence of local farmers. The list of farmers who were present on the site is 

enclosed as Annexure R/1. The site photographs are attached below:-  
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The individual reports were also sought from the concerned departments and 

relevant portion of the replies received from the departments are reproduced as 

below:- 

2.1 Status given by XEN, Irrigation & Water Resources Department, Sonipat: 

XEN, Irrigation & Water Resources Department, Sonipat vide his letter No. 

6171/NGT dated 13.10.2025 (copy enclosed as Annexure R/2) submitted that 

as per the record, temporary bridge was constructed in month of February, 

2022 after the issuance of permission by irrigation department. Total length of 

temporary bridge was 34.10 m (111.88 feet) and width was 7.5 m (24.61 feet). 

The bridge was designed to pass a discharge of 1056 cusecs against the E-

flow discharge available of 352 cusecs which is maintained through the 

Hathinikund Barrage during lean period.  

The flow in River Yamuna is very minimal during the lean period, the recorded 

discharge (in cusec) data for the month of May 2022 and June 2022 is given as 

below:- 

Discharge in May, 2022 (in cusec) Discharge in June, 2022 (in cusec) 

Date 
Inflow 
HKB 

D/S WJC EJC 
Date 

Inflow 
HKB 

D/S WJC EJC 

1 3686 352 2664 669 1 3895 352 2836 707 

2 3618 352 2618 648 2 3589 352 2604 633 

3 3487 352 2533 603 3 3288 352 2434 502 

4 3945 352 2836 757 4 3267 352 2417 498 

5 3683 352 2663 669 5 3430 352 2528 550 

6 3534 352 2564 619 6 3317 352 2453 512 

7 3650 352 2640 657 7 3442 352 2536 554 

8 3272 352 2390 530 8 3583 352 2629 602 

9 2826 352 2095 380 9 3836 352 2797 687 

10 3465 352 2518 595 10 3539 352 2600 587 

11 3691 352 2668 671 11 3346 352 2472 522 

12 3837 352 2754 732 12 3364 352 2484 528 

13 4423 352 3120 951 13 3376 352 2492 532 

14 4329 352 3083 894 14 3464 352 2550 562 

15 4887 352 3428 1108 15 3547 352 2605 589 

16 3871 352 2747 772 16 4081 352 2960 770 

17 4914 352 3445 1116 17 3448 352 2540 556 

18 4040 352 2866 822 18 3664 352 2683 629 

19 3047 352 2205 489 19 3377 352 2492 532 

20 3344 352 2404 587 20 3167 352 2354 462 

21 3391 352 2455 584 21 3588 352 2632 603 

22 3581 352 2595 634 22 2966 352 2210 403 

23 3587 352 2599 636 23 3410 352 2515 543 

24 4060 352 2913 796 24 2871 352 2154 364 

25 7033 352 5015 1666 25 2735 352 2061 321 

26 4608 352 3309 947 26 3146 352 2339 454 

27 4055 352 2942 761 27 3387 352 2499 536 

28 3557 352 2612 593 28 5004 352 3596 1056 
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29 3664 352 2683 629 29 5138 352 3693 1092 

30 3994 352 2902 740 30 5648 352 4032 1264 

31 3795 352 2767 676 

Avg 3899 352 2807 740 Avg 3597 352 2640 605 

 

 XEN Irrigation has further apprised that the said temporary bridge was 

dismantled by mining agencies on dated 30.06.2022 before the onset of flood 

season. So, there was no obstruction happened in the natural flow of water of 

the River due to the construction of said temporary bridge.  

 It is also pertinent to mention here that the general reason of erosion of 

nearby agricultural land depends upon the distance of creek from the active 

edge, the quantum flow in the creek, its velocity and deviation of flow at that 

particular place. All of these above mentioned factors decide the extent of 

meandering of any river. Thus role of other factors being the main cause of said 

erosion cannot be established.  

 Therefore it can be said that erosion of said land by River Yamuna did 

not occur due to construction of said temporary bridge. He has further 

submitted that there is no such policy/ provisions available for restoration and 

compensation of such kind of losses due to land erosion in sailabi land situated 

within the flood plain of the river as per revenue department. 

 He has further concluded that the fact that land was eroded by River 

Yamuna due to construction of said temporary bridge cannot be ascertained.  

 

2.2 Status given by Mining Officer, Mines and Geology Department, Sonipat: 

MO, Mines and Geology Department, Sonipat has intimated vide No. 3747 

dated 13.10.2025 (copy enclosed as Annexure R/3) that the temporary pipe 

crossing was constructed by the project proponent i.e. M/s Yodha Mines and 

Minerals, Jainpur-2 after obtaining necessary permission from XEN, Irrigation 

and Water Resources Department, Sonipat vide his memo no. 5544-

46/Permission dated 23.11.2021 and same was dismantled by the project 

proponent itself on dated 30.06.2022 as reported by XEN, Irrigation vide his 

letter no. 7241-43/NGT dated 16.11.2022. The copy of both the letters dated 

23.11.2021 and dated 16.11.2022 are enclosed as Annexure R/4. 

 

Further, as per the above mentioned record it is further concluded that the 

temporary pipe crossing was constructed by the PP i.e. M/s Yodha Mines and 

Minerals was neither illegal nor have diverted the course of flow of River 

Yamuna. It is also submitted that temporary bridge was dismantled by the 
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Mining agency well before the onset of flood season and thus the fact that land 

was eroded/affected due to the construction of temporary bridge can’t be 

ascertained. 

 

2.3 Status given by Deputy Director, Department Of Agriculture and Farmers 

Welfare, Sonipat: 

 

The DDA, Department Of Agriculture and Farmers Welfare, Sonipat intimated 

vide his letter No. 5358 dated 13.10.2025 that the land in question is neither 

registered on the Meri Fasal Mera Byora portal and nor under the Pradhan 

Mantri Fasal Bima Yojana for Kharif season 2022. He has further apprised that 

in the village Jainpur, Tehsil Sonipat, only 15 farmers have taken part in the 

scheme of Pradhan Mantri Fasal Bima Yojana (PMFBY) and the details which 

is enclosed herewith. The copy of letter dated 13.10.2025 and details of 15 

farmers is enclosed as Annexure R/5. 

 

2.4 Status given by Tehsildar, Revenue Department, Sonipat: 

 

In relation to the direction of Hon'ble Tribunal the report of Tehsildar, Sonipat 

has also obtained vide his memo no. 5539 dated 10.10.2025 wherein he has 

intimated that no part of land other than the land mentioned in his report was 

eroded/effected by the flow of River Yamuna. The copy of Tehsildar report 

dated 10.10.2025 with having details of eroded land and its ownership along 

with copy of online Jamabandi is enclosed as Annexure R/6. 

 

3.0 Conclusion and Findings: 

In addition to the above submissions, the answering respondent has also 

visited the site personally on dated 16.10.2025 along with the representatives 

of stakeholder departments alongwith local farmers. The site photographs are 

provided below:-  
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Ors.

Sushil Sarwan < dcsnp@hry.nic.in >
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